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Eill No. XITT of 2007

THEMIZORAM UNIVERSITY (AMENDMENT) BILL, 2007
A

BILL.
1o amend the Mizergm Univerzity Act, 2000
Ba it enacted by Parlismsent in the Fifty-eighth Year of the Republic of Tudin s follrws—
1. This Act may be called the Mizoram University (Amendment) Act, 2007.
2. In the Mizoran University Act, 2000, after section 9, the followig sectior: shall be
ingerted, namely;—

"94, The Goveraer of the State of Mizoram shall ba the Chief Rectut of the
University™.

Shan title.
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STATEMENT OF OBIECTS AN REASONS

Inmany Central Universities the Governor of the State where the University is sitoaded
is the Chiel Reetor ol the University., Though the Chict Rector hes no divect role to play in the
fonctioniap of @ Central Univeraity, be plays an tnportant role by making his sape advice
avgilablz to the University administration i matters of crugial importance where advics of a
scagened public personality is considered necessary. is good offices may alse be used in
dealings of the University with the coneemed State Governsment in scnsitive matters., It is,
therefore, feltexpedient to make the Governor of the State of Mizoram as the Cliet Rector of
Mizorzm University.

2. The Bili seeks 1o achieve (he above objective.

PMerw Detar, ARJUN SINGH.
The 28tk Fehruary, 2007,
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b armaead ihe M izoram University Act, 2000,

CSRe A Sovgh, Minester of Hupian Resowroe Develapniens
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